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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI

INDEX
IN
RESPONSEAFFIDAVIT
ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
(In response to the order dated 19.04.2024)
in
Original Application No. 530 0f 2023

Anuj Kumar Applicant
Versus
State of Uttarakhand & Ors. Respondent(s)
With
Original Application No. 495 of 2023
Mohd Amjad & Ors. Applicant(s)
Versus
State of Uttar Pradesh & Ors. Respondent(s)
With
Original Application No. 369 of 2024
Monika (Sarpanch) Applicant
Versus
State of Uttarakhand & Ors. Respondent(s)
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3 | ANNEXURE-1: Copies of letiers for 6-7
imposition of environmental compensation
issued on 22.07.2024.

L S

Dated: July, 2024
Advocate

(Counsel for the UKPCB)
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IN THE NATIONAL GREEN TRIBUNAL, NEW DELHI
COMPLIANCE AFFIDAVIT
ON BEHALF OF
UTTARAKHAND POLLUTION CONTROL BOARD
(In response to the order dated 19.04.2024)

in
Original Application No. 530 of 2023
Anuj Kumar Applicant
Versus
State of Uttarakhand & Ors. Respondent(s)
With
Original Application No. 495 of 2023
Mohd Amjad & Ors. Applicant(s)
Versus
State of Uttar Pradesh & Ors. Respondent(s)
With
Original Application No. 369 of 2024
Monika (Sarpanch) Applicant
Versus
State of Uttarakhand & Ors. Respondent(s)

AFFIDAVIT of Shri Sompal
Singh, aged about 52 years, S/o
Late Shri Asha Ram Presently
posted as Regional Officer,
Uttarakhand  Pollution Control
Board, Regional Office, Roorkee,
District Haridwar.

Deponent
I, the above-named deponent does hereby solemnly affirm and state

on oath as under: -
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I. That the deponent is presently posted as the Regional Officer,

Uttarakhand Pollution Control Board, Regional Office, Roorkee,

-
District Haridwar and as such is fully conversant with the facts of
the case and is duly authorized by the competent authority to sign

and swear the instant compliance affidavit.

2. That the Hon’ble National Green Tribunal vide order dated

19.04.2024 was pleased to issue the following directions

4. Meanwhile, CPCB may ascertain the correctness of the
compliance reflected by PP in the response dated 15.04.2024. If
need so arises, CPCB can carry out fresh inspection of the unit
and submit compliance report at least one week before next date
of hearing. UKPCB will also file the report disclosing action
taken for past violation against PP.

”

(8]

That in compliance of the aforesaid directions and field
observations made by the Joint Committee in the said matter, the
respondent Board has undertaken assessment of environmental
compensation for past violations against two units namely M/s
Rai Bahadur Narayan Singh Sugar Mill Limited (Distillery
Division), Laksar (Haridwar) and M/s Rai Bahadur Narayan
Singh Sugar Mill Limited, Laksar (Haridwar). Based on extent
of the past violations, environmental compensation of Rs.

11,23,200.00 (Rs. Eleven Lakh Twenty Three Thousand Two

s

% Hundred only) were assessed against each nit and letter in this

;%,,
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issued inthis regard is being marked and filed as Annexure No. |

(colly) with this response aflidavit.

4. The deponent is a responsible Government servant having the
highest regard for the Hon’ble Tribunal and orders passed by
them. The deponent has always made his sincerest efforts to

carry out the orders passed by this Hon’ble Tribunal in its letter

%ﬁmt

I, the deponent above named do hereby solemnly affirm and

and spirit and shall continue to do so in the future.

Verification:

verify that the contents of the above compliance affidavit are true to
my knowledge. No part of it is false and nothing material has been
concealed there from. The legal submissions are further true as per
legal advice received and believed to be true and correct. So help me

God.
Verified ati)@\\,‘mww on ..QG of July, 2024.

e

eponent

Solemnly affirmed before me on this 24 day ofJuly, 2024 at

Dehradun at about A;%AM/P\y/by the deponent who has been
identified by the aforesaid person.
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L have satistied myself by examining the deponent who understood the

contents of this attidavit.
I'he person has signed in my presence on the affidavit.

Notary

Q.Ne

This affidavit 1s sworn before me by

SMlivnrreenrensnsenn, S
Who is ien:ifi- 4 R —
AtDehradun on.........ooersoo

NEELAM JOSHI
Advocate & N tary, Dehradyr.

267
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